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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

AT HYDERABAD BENCH
* kKKK :

CRIGINAL APPLICATION No.

1168 of 1996.

Eswara Rao

Vs.

The General Manager,
Naval Armament Depot,
Visakhapatnam-530 009.

The Flag Officer,

Commanding-in-Chilef,
Eastern Naval Command,

Naval Base,

Visakhapatnam.

Counsel for the Appllicant

Counsel for the Respondents

'CORAM: -

THE ‘Hon'ble SHRI R.R

ANGARAJAN

DATE OF DECISION : 07-10-96.

.. Applicant.

.. Respondents.

Mr. P.B.Vijaya Kumar

Mr. V.Bhimanna,Addl.CGSC.

MEMBER (ADMN. )

HYDERABAD BENCH
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ORDER

ORAL ORDER (PEk HON'BLE SHRI R.RANGARAJAN : MEMBER (ADMN.)}

Heard on behalf of Mr.P.B.Vijaya Kumar, learned
for the applicant and  V.Bhimanna, learned counsel f

respondents.

2. The applicant in this OA while working as Amn

Repair Labourer in Armament Depot, Visakhapatnam was serv
a memo No.VAE/11l11/C/Major/BER dated 01-10-91 (Annexure-I

alleged falsifying the caste status at the time

recruitment/appointment. The disciplinary authority un

provisions of CCS (CCA} Rules, 1965, ordered an

appointing an enquiry officer and bresenting officer as
order No.VAE/1111/C/BER/II dated 05-12-1991 (Annexure-IV

enquiry officer submitted his’ findings vide

No.VAE/1111/C/BER dated 20-07-96 (Annexure-XVIII).

3. The applicant now submits that the enquiry 3

. conducted in accordance with law and the principle) of

justice was not followed. Hence, he has filed this OA

aside the enquiry broceedings No.VAE/1111/C/BER dated 2
(ANNEXURE-XVIII) on the ground of violation of princ]
natural justice and for a consequential order to drop th

The enquiry has already been conducted and the

proceedings had been submitted. A copy of the enquiry re

also réported to have been given to the applicant. Hence
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in his defence statement in regard to this violation andg

his representation
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rity explaining the wvarious

to the disciplinary authority. It

grounds

s. If he has a ground that the prindiple of

clearly
submit

is not

necessary to interfere in this case at this juncture-aL it is

premature. In vie

dismissed as premature.
not stand in the way of the applicant to challenge the pu

if any awarded to him by the disciplinary authority-and

decision of the app
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case is decided against him by the disciplinary and &

Dated : T

w of the above,

However, the dismissal of this

ellate authority in this connection.
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1. Tha General Manager,
Naval Armament Dépot,

2e

3.

4.

9.

6o

tisakhapatnam,-

The Flag Officer
Commanding in Ch

530 009,

r
ief,

Eastern Maval Cohmand,
Naval Base, “isakhapatnam,

Cne copy to Mr.P
CAT ,Hyderabad,

One copy to Mr.v
CAT ,Hyderabad.

.B.'tijaya Kumar, Ad-ocate,

,Bhimanna, Addl.CGSC,

One copy to Library,CAT,Hydsrabad.

OCne duplicate copye.
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